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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, NEW DELHI 

(In O.A. No. 168 of 2024) 

 

Kapil Dev & ors.                      ……………………..    Applicants 

vs.  

State of Punjab & ors.     ……………………….Respondents  

Subject: Submission by the Applicants against Tree Preservation Policy 

for Non-Forest Government and Public Land – 2024: Toothless tiger as 

no provision for proceedings under any Environment Act is provided in 

it whereas illegal axing of tree directly damages the Environment and 

option of action under IPC 1863 (now BNS 2023) is mere an eyewash.  

Hon’ble sir,  

Respectfully sheweth,  

 

The petitioners humbly submit as under:  

1. That the Department of Forests & Wildlife Preservation has prepared 

one Tree Preservation Policy for Non-Forest Government and Public 

Land-2024 (as submitted by PPCB in O.A. 829 of 2024 and 1042 of 

2024 before this Hon’ble Tribunal) but such policy has been prepared 

without applying any mind and the department has cleverly not 

included/introduced any action under any Environment Act in the 

policy whereas the Department itself knows that the trees are very 
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important to combat Air Pollution, noise pollution as well as recharging 

ground water table. The copy of policy as submitted before this Hon’ble 

Tribunal by Respondent No. 7 is produced herewith as Annexure P-10. 

 

2. That the provision of action against any culprit is always there in IPC 

(now BNS 2023) but no FIR has ever been registered in last three years 

by the Police Department under the provisions of IPC on complaints 

filed by the Municipal Corporation Ludhiana. The incidents of illegal 

axing, unscientific way of pruning and slow poison to trees is very 

common in Punjab. Despite the restrictions of axing of tree in villages, 

the incidents of axing of trees by concerned departments is also very 

common but despite complaints to the higher authorities and police 

departments, no FIR is taken against the accused persons. The 

Photographs pertaining to illegal axing/pollarding/pruning of large 

number of trees have been produced before this Hon’ble Tribunal in 

this Original Application.  

 

3. That the Clause No. 4.1 of impugned Tree Preservation Policy for Non-

Forest Government and Public Land-2024 is produced as under: 

Clause 4.1: The owners of the SAID LAND will take all 

necessary and possible measures to protect trees from illicit 

felling, pruning and pollarding by evolving their own 

mechanisms and use provisions of Indian Penal Code or any 

other law applicable to penalize offenders, if required so as to 
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deter illicit felling, pruning and pollarding of trees on the 

said lands.   

4. That as already submitted in Original Application at Page No. 5, the 

Forest Department (as part of Committee) submitted report before this 

Hon’ble Tribunal in O.A. 200 of 2024 filed by the Applicants and same 

is reproduced as under:  

Presently there is no legal provision or any mechanism in 

place with the respondent departments/institutions to 

penalize the offenders involved in illicit 

felling/lopping/pruning/pollarding of trees. Only remedy 

presently available with the respondent departments/ institutions is 

lodging of a police complaint/FIR for tree offences, whereas there 

is need for a legal enabling mechanism in place to impose 

fines and prosecute offenders in the court by the respective 

departments/institutions which will act as a deterrent to 

check these offences.  

 

5. That the said impugned policy is toothless tiger and the action in IPC 

(BNS) will be for damage & theft to Public Property only as there is no 

provision in any section in BNS 2023 for protection action against 

damage to Environment. Further, there is no provision of seeking 

objections from the Stakeholders which is very important as even the 

Forest Department of Punjab is deliberately ignoring the notification of 

2019 issued for development of Buffer Zones along Canals in Punjab 
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and is allowing axing of trees from the locations too. Therefore, 

provision of suggestions/objections from Stakeholders is very important 

and no such provision has been given in the impugned policy. 

  

6. That the Government of Punjab had set a target of achieving 15% from 

8% Forest & tree Cover in Punjab in 2008-09 but the same has 

decreased to 3.47% and maximum of such tree cover is there in Forests 

only and trees in Urban Areas are being axed in the name of 

development but actually, most of the trees have been cut to benefit the 

Real Estate developers and that too by going against the notifications. 

Now the department has set a target of achieving 7.5% by 2030 which 

clears the intentions of Government of Punjab towards Environment.   

 

7. That this Hon’ble Tribunal, from time to time has pleased to issue 

directions for numeration as well as protections of trees (O.A. No. 346 of 

2019 as well as M.A. No. M.A. No. 229 of 2019 in O.A. No. 346 of 2019) 

but no such provisions have been included in the impugned policy till 

date, thus such a policy is mere an eyewash and there will be no 

control over illegal axing of trees by private persons as well as 

Government Departments.  

 

PRAYER       

Keeping in view of the adamant behaviour of Government of Punjab, the 

Applicants humbly prays this Hon’ble Tribunal to issue directions for 

including stringent action under Environment laws for damage to trees 
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on Non-Forest land by Private persons as well as Government 

Departments.    

 

Date: 14-11-2024      Kapil Dev 
Place: Ludhiana         (Applicant No. 1)     
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ANNEXURE P-10
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